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CENTRAL ADFMINISTRATIVE TRIBUNAL ,\VY
PRINCIPAL BENCH ,
NEW DELHI

0.A, NO,1264/1996

Tuesday, this the 10th day ef December, 1996,

HON*BLE SHRI JUSTICE CHETTUR SANKARAN WAIR, CHAIRPAN
HON'BLE SHRI K, FAUTHUKUMR, MEMBER (A)

Rajan Tiwari,

Son of Sh, Brahamanand Tivari,

R/o 678,-Lodi Road Complex, .

Ney Dglni, s coRpplicant

(BY Dro Doco Vohrag ﬂdvocate)

Versuso

1, Union of India through
the Secretary, :
Ministry of Environment &
Forests, Paryavaran Bhawan,
€.G.0, tomplax,
Ledi. Road,
New Delhi .,

2, The Dirpector,
National Mussum of Natural
Hlstoryé Barakhamba Road,
Bu

(FICCI. Building),
New Delhi.,

(By Sh, N,S, fMahta, Senior Standing Counsel)

The application having been heard on 10,12,1996
the Tribunal on the same day deliversd the following:

0RDER
CHETTUR SANKARAN NAIR(J), CHAIRFAN o

Rpplicant sesks a dirsction to rospondents to
grant him in situ promotion, Sh, Pshta, learnsd
standing counsel appearing for respondents submitted

that the Government themsslvaes will examine the matter

and pass appropriate orders within thrse months from

today. We record the submission and dispose of the

application, WNo costs,

Dated, this the 10th day of Dacembef, 1996 ,

|
/ Lvnw&ochv\atv
( Ko PUTHUKURRR ) ( CHETTUR SANKARAN WAIR, 3, )

Mamber(A) - Chairman
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